
.., TEE :INDIAN INCOm-TAX (AM-BND~NT)  ACT, 1950. .T, . . :  . . . . . . . .  , . . . . . . . . .  
: No. LXXI OW '950. . . 

.. : . . ,  

BE lt enacted by Parliaxnent as follows: - 
. . 
. 1. Shor! title.-This, Act mag b e  oalled .the W i q  .Jicome-t~:&rne'nd- . . .  

. 
' indnt) Act, 195Q. . ' , . . . .  . , . ,&p$ ... . . . .  ' * 7L*. 

- '  .,., r 
2. AmeWment of sectton 9 (I), . Act XI  ,pi 1922.-T.o. sub-section (I), . . 

o f  ~sectio,n. 9 of the ,Indian Incoke-,tax Act, A922 (hereinafter ref &ired to as 
-the . . said Act), the' following' Explanation shall .be :added., and, ,subject to 
.&he provisions of section 3 of this Act, shall be deemed always to have. 
been added. namely :-' .., . . - .  . !  . ,  . . . . . .  ,.. . .,,. r . i .. 

: .  L.,$$.'::; 
... . , '~z~lanation.-l?o~ the purposes _of. ilsuse (iu) :of this su$*q+&on, 

tihe expression "annual charge" does not include any tax in.r@&&4 
of property or income from property levied by a local authority or a 

.: ,: : . State  Go~erngmnt or the Central--G~vement.! : ; : : -. 

.J ' . . . . . .  . . .  . . .  

3. ~ic t i '& '2 not to 'applj in certain cas&.-where befor. the 7th 'as; of 
:October,' 1950, the-,Supreme Court has, on :an appeal in respeck .of:. the . 
a8shssrnent .of an assessee for any particular year, held that any tax: paid 
by .,that t. aesesseie ;in respect of -the relevbt : previous year - is a.n "knual 

:charge Got :being ,a:  capital - ch.argeU within the meaning of clause (iv) '.of 
sub-section (1) of s.ection 9 of the said Act, t.hen nothisg+#ontained .'in 
section 2 of this Act shall apply to the assessment of su&?assessee for 
that particdm y w .  . .: 

4. Special procedure for revision in certain caies.--~he~~&B respect 
of any assessment of an assessee under the head "Income from property", 
other than an aseessment referred to in section 3, an allowance has, 
between the 26th day of May, 1950, and the 7th day of October, 1950, 
been made b& on Income-tax authority or the Appellate Tribunal in 
respect of any municipal or other taxes levied by a local authority or a 
State Government as a.n annual charge not being a capital charge, the 
income-tax Officer shall revise the assesslnent by excluding such allow- 
ance, and if, in consequence of such revision, \any tax is found payable 
by the assessee, the 1ncom.e-tax Officer shall serve on the assessee a 
notice of demand specifying the sum so payable, 8nd such notice of 
demand shall be deemed to be issued under section 29 of the said Act, 

the pmrtiond of the aaid Act shall apply accordingly. 

:. , ,  
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2 hd&n Zwrn-W /Amendment) [act LXXI OF. 19501 

8.' Amendment pf mction 9 (21, Act X I  sf 1922.--(I) As from the 
d q  of April, 1951, for sub-naction (2) of section 9 of &e sajd Acb, the 
following sub-section shall be substituted, namely :- 

. . 
! "(2) For the purposes of this section, Ghe annud. odue of any 

property shdl  be deeme&;&o be the sum for which the property might 
reclsonably be erpected to let from year to year: I 

Provided that where the- property is in the 'occupation of &s 
owner for the purposes of h i s  own residence and the af.oresaid sum 

. exceeds ten per cent;. of the total income of the owner, the annual 
value of the property shsU be :deemed to be ten per mn$, of suah 
tota.1 ,income:, 

Provided further that where the property is in the occupition of 
a tenant and the taxes levied by.any local authority in respect of the 
property are, under the law authorising such levy, paya,'ble wholly by. 

- the owner or partly by the owner and partly by the tenant-- , 

(a) one-half! of the total amount -of ~ u c h  -taxes or one-eighth 
. i~: . . of the annual value of the property, whichever is less, lahall, not- ,,>.:;: . ';%.withstantling anything contained- in such law, be deemed to be 

. . 

,. : .  . , ' the tenant's liability for such taxes, mil 
+ .  

. . . , ( b )  in determining the annual value of the property with 
. .  . reference to the rent payable by the tenant, a, deduction shall be 

, made equal to tha# part; if any, of the tenant's liability which io 
. . . .  borne by the owner." 

, 
(2) -The amendment made by sub-section (1) shall apply to dl assew 

:.+&its for the. year endibg on the 31st day of March, 1952, and for any 
subsequent year. 

.. . 

6 .  Eepd sf Ordinance XXVIII of 1950.--(I) The Indian Income-tax 
(Amendment) Ordinance, 1950 (XXVIII of 1950) is hereby repealed., 
: 

. . ( a )  Nctjwithstanding such repeal, anything dona o r  any mtion taken 
.in the exercise of m y  power conferred by t h e  said Ordinance s h a l l  be 
deemed ,b have been done or$aken in $he exercise of tha  powers .con- 
ferred by.~this Act, a s  if t h i ~  Act were in form on :the. day on. which, suah 
,thing was dope . , ~  or action was taken. 
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